\ 2041 TEM NO. 2 COURT NO. 2 SECTI ON | VB
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).54/2012

(From the judgenent and order dated 20/12/2011 in CW No. 14194/ 2010,
LPA No. 366/ 2011 of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

SPEAKER HARYANA VI DHAN SABHA Petitioner(s)
VERSUS
KULDEEP BI SHNO & ORS. Respondent (s)

(Wth prayer for interimrelief and office report)

WTH S. L. P. (C NO 55 of 2012

(Wth prayer for interimrelief and office report)

S.L.P.(C NO 59 of 2012

(Wth prayer for interimrelief and office report)

S.L.P.(C NO 72 of 2012

(Wth appln.(s) for exenption filing c/c of the inpugned judgnment and
prayer for interimrelief and office report)

Date: 13/03/2012 These Petition were called on for hearing today.

CORAM : HON BLE MR, JUSTI CE ALTAMAS KABI R
HON BLE MR, JUSTI CE J. CHELAMESWAR

Rohinton F. Nariman, S. G
Al ok Sangwan, Adv.
Shiel Sethi, AOR

For Petitioner(s)

n -

I N 55/ 2012 Mukul Rohatgi, Sr. Adv.
Charu Sangwan, Adv.
Ruchi Kohli, AOR
Devashi sh Bharuka, Adv.
IN 59 & 72/2012 Devashi sh Bharuka, AOR
Par deep Dahi ya, Adv.
Jasneet Chandhoke, Adv.
For Respondent (s) Ni dhesh Gupta, Sr. Adv.

Ni dhi Gupta, Adv.

Tarun Gupta, AOR

Amit Kunmar, Adv.

Mohan Ghosh, Adv.
Meenakshi Arora, AOR
Vasav A., Adv.

For El ection
Commi ssi on

For Intervenors in
SLP 54/2012

Raj eev Dhawan, Sr. Adv.
Aditya Kr. Choudhary, Adv.
| nder pal Goyel, Adv.

Sanj ai Kr. Pathak, AOR
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UPON hearing counsel the Court nade the foll ow ng
ORDER

Let these matters be listed tonorrow (14.03.2012) for
further consideration and be |listed as continuing part heard



matters.

(Chetan Kunar) (Jugi nder Kaur)
Court Master Assi stant Registrar



